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C/85785/2015 

  This application seeks withdrawal of appeal no. C/85785/2015 

filed against order1 of Commissioner of Customs (Appeals), Mumbai -

Zone III in view of monetary limit prescribed as threshold in the New 

Litigation Policy2.    

2. Accordingly, the miscellaneous application is allowed and 

appeal is dismissed as withdrawn. 

(Dictated and pronounced in open Court) 

 

(Ajay Sharma) 

Member (Judicial) 

(C J Mathew) 

Member (Technical) 

 

//SR 

 
 

                                                 
1 order-in-appeal no. MUM-CUSTM-PRV-APP-433 TO 436/14-15  dated  30th 

September 2014 
2 [F. No. 390/Misc/30/ 2023-JC dated 2nd November 2023] 


